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ORDER DATED 13-12-2001,

Heard shri p, v, Ramdas,learned counsel
for the Applicant and shri A,K.Bose,learned
Senicr standing Counsel for the Respondents and
rerused the records,

In this Original Application, the
applicant has prayed for quashing the order
dated 22-6-2001 at annexure=5 and for restoring
the order dated 16,4.2001 at Annexure-3,

Respondents have filed counter opposing the
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prayer of appli;dnt. No rejoinder has Deeng
filed;
ror the purpose of considering the

petition, it is not necessary to go into too

many facts of this case.Admitted cosition is
that the ag;plicanjt:.zwo rking as ED3PM, ratlang

and and is simultaneously working as Headmaster
in 8 Govt.High school, Ratlang.0On the all eged
ground that wo rking hours of the WO organisation
clashed and thereby the post office work is
suffering, disciplinary proceedings were drawn up
against him , garlier he was under put off duty
and suosequently he was reinstated,In course o:f
enqui ry, the applicant wanted production of five
documents and examination of ten witnesses,1in
his letter dated 6.1,2001 at Annexu re-2.The
Inquiring Officer, in his omder dated 16.4.200C1

at Annexure-3 directed the Presenting Officer to
make availapble the required documents to the |
applicant,subseguently, the I,0, was changed and
the next I,C, in his orer dated 20.6,2001

and

has allowed some of the documents /instead of

ten witnesses he only allowed two witnesses.
This omer is under challenge. from the aoove
recital of fact,we find that at an interlocutory
stage of the depactmental proceedings, the
applicant has agproached the Tribunal.we are

not inclined to interfere in the matter at tlis
interlocutory stage oecause if at this stage,
the jurisdiction of the Tripunal is invoked
then the proceedings can not oe completed,
In any case, the applicant will have adeguate

opportunity to agitate these grounds after
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¢ ompletion of enquiry ocefore the Disciplinary

Authority as also the Appellate Authority
in case the enquiry or the final order goes
against him, with the adove osservations, the

Original Application is disposed of,No costs, @JLG{.Q)\&&«
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